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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
"}
\2"—"’ ? Misc Application ion disposed of cases No. 135 of 2024
Y
IN
"!’ 0.A. NO. 587 OF
a 2022
IN THE MATTER OF y e
Krishna Kumar Ram ... Petitioner
o <
) \£
¢ K :
j”\ji: i :: & fg State of Bihar & ors ... Respondent
& \j‘- ,F.; ‘tg 7/ - t
; jT g gt ‘EA%!gON TAKEN REPORT ON BEHALF OF MEMBER SECRETARY,
J . £ ‘
Ve E 3 : N Q@ER STATE POLLUTION CONTROL BOARD/RESPONDENT NO.
;,__ B AT™e O
J s Eet 1.3
bl 3;; e ¥ ,.f I, Neeraj Narayan, aged about 40 years, Son of Late Narayan Sharma,
—1B3c8¢%
< f § g -; LA Resident of C-41, Housing Colony, Kankarbagh, Near Tempo Stand, P.S.-
¢,3:582
: e 5 E 5 ; Patrakar Nagar, Patna- 800020, do hereby solemnly affirm and State as
1§4z5?
g = follows: B

at I am presently posted as Member Secretary in Bihar State Pollution

) i g y‘\l\h
RN
) trol Board, Patna. I am authorized to file the present action taken

s
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report on behalf of Respondent no. 01. I am aware of the facts of the
present case on the basis of the official records maintained at Bihar State
Pollution Control Board, Patna, that I believe to be true. As such, I am

competent to depose the present counter affidavit.

. That the instant matter was registered on basis of the letter petition sent by
One Sri Krishna Kumar Ram alleging therein that illegal sand mining is
being carried out in the area of Samra Labheda Panchayat which is eco-

sensitive zone of Balmiki Tiger Reserve.

. That in light of the orders passed in the Original Application the joint
committee inspected the area and submitted an action taken report before
the Hon'ble Tribunal. The Hon'ble Tribunal after considering the report
observed that the joint committee and the concerned respondents did not
take any steps to identify the exact area within which illegal mining has
been done, the quantity of sand illegally mined and have not taken any
steps for imposition and realization of environmental compensation and

reclamation/rejuvenation of the illegally mined area.

. That in light of the above the joint committee inspected the site and the
answering respondent submitted a report on 13.12.2022 through e-mail. In
the inspection by the joint committee it was found that illegal sand mining
was not being done at the site, however the villagers informed that about

3ix months ago illegal sand mining was being done in the area.

W
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5. That further the DFO-cum-Deputy Director, Valmiki Tiger Reserve and
the DFO, Bettiah, West Champaran, filed their response vide email dated
28.02.2023 and 06.03.2023 respectively, wherein they have stated that for
prohibition of illegal sand mining work in Semralabedha, Panchayat, have
written to competent authority, Mineral Development, Officer, West
Champaran, to take strict action against the illegal sand mining. Further, a
F.ILR was lodged by a forester against the violators which came to be

registered as Piprasi P.S. Case No.51 of 2022.

6. That the Hon'ble Tribunal vide order dated 17.03.2023 directed the District
Magistrate and Superintendent of Police, West Champaran, Bihar to take
all requisite steps including setting up of check posts, installation of CCTV
cameras and use of drones for ensuring that no illegal mining takes place in
the eco sensitive zone in question and to the Superintendent of Police,
West Champaran, Bihar is directed to issue appropriate instruction for
completion of investigation in the FIR already registered expeditiously and
taking action against all involved. Further, the answering respondent
(BSPCB) was directed to take appropriate proceeding against person
alleged to have indulged in illegal mining for imposition and realization of

environmental compensation and utilization thereof. I

7. That pursuant to passing of the order dated 17.03.2023, the State Board




Police, West Champaran, to provide certain details in order to impose
environmental compensation. The details sought were as follows: -
i.  Type of vehicles seized;

ii. Registration number of vehicles;

iii. Name of owner of vehicle and complete address;
iv.  Quantity of sand seized in Cft;

v. F.IR.No,;

vi. Certified copy of the charge-sheet.

A copy of the letter no. 789, dated

15.05.2023 is annexed and marked

as Annexure-1.

8. That upon not receiving any reply from the Superintendent of Police,
West Champaran, the answering respondent again vide its letter no. 1366,
dated 20.07.2023 requested the Superintendent of Police, West
Champaran, to provide the details in order to levy and impose
environmental compensation.

A copy of the letter no. 1366, dated
20.07.2023 is annexed and marked

as Annexure-2.

- -2

9. That in light of the above letter, the Superintendent of Police, West
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A copy of the letter no. 2262, dated
30.07.2023 is annexed and marked

as Annexure-3.

10. That the State Board has recently received a report from the Superintendent
of Police, Bagha at West Champrana, were a categorical statement has
been made that in Piprasi P.S. Case no. 51 of 2022 no seizure has been
made and in investigation the quantity of sand illegally mined had not been
assessed and it has been stated that no seizure of any truck or s:and-hés'"béen

made in the Piprasi P.S. Case. No. 51 of 2022.
A copy of the letter no. 71A dated
08.03.2025 is annexed and marked

C

as Anneuxre-4.

11.That in the order dated 26.02.2021 passéd in O.A. No. 360 of 2015 the
Hon'ble NGT has directed to impose environmental compensation on
Approach-2, i.e., Computing a Simplified NPV for ecological damages and
for computing the environmental compensation the quantity of illegally
mined sand is required to compute the Net Present Value (NPV). Therefore,
in absence of details of the illegal sand mined or seizure made by the police
officials the relevant data for assessment of Environmental Compensation

as per the formula was not available and therefore Environmental

Compensation could not be computed.
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12.That the action taken report could not be filed within 4 months from the
passing of the order dated 17.03.2023 as the relevant data was not available
with the answering respondent and the answering respondent was regularly
pursuing the District Administration, West Champaran, to provide the
details of the quantity of sand mined and the persons responsible for the
same, however the said details was not provided in timely manner and

therefore the action taken report could not be filed before the Hon'ble

Tribunal. s

13.That recently on 14.03.2025 the District Magistrate, West Champaran,
carried the site inspection of the site and has found that barricading and
check-post has been made; Solar power CCTV cameras has been installed
and regular monitoring with the help of drones and regular patrolling is
being done to ensure that illegal mining is not carried out in Samera
Labedha. Further, on interaction with the local villagers it has also come to
light that illegal mining in the area has stopped and I:? QL@gal mining is

being done in the area.

14.That the answering respondent have highest regard for the order of the

Hon’ble Tribunal and is duty bound to comply with the directions of the

—

Hon’ble Tribunal. —

That I have read the contents of the affidavit and have understood
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VERIFICATION

- Verified at Patna on 03™ day of April, 2025, that the averments made in the
present affidavit are true and correct to the best of my knowledge and
information derived from records of the matter and Annexures are true

copy of the original, no part of it is false and nothing material has been

concealed therefrom. /
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